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Fena Private Ltd.

Vs
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Judgement

Anjana Prakash, J.—The Petitioners have prayed for quashing the entire
proceeding including the order dated 16.08.2008 passed in Complaint Case No.
2705-C of 2007 by which the Judicial Magistrate, 1st class, Begusarai, has taken
cognizance u/s 418/34 Indian Penal Code.

2. By order dated 22.05.2009, the opposite party No. 2 was noticed as to why
this application be not allowed. On 28.10.2010 the matter was admitted for
hearing and the opposite party No. 2 chose not to appear before the Court
despite having entered his appearance. Today also the opposite party No. 2 has
not bothered to assist this Court.

3. The simple argument advanced on behalf of the Petitioners before this Court is
that now compromise has been arrived at between the parties and, therefore, on
24.06.2011, a joint compromise petition has been filed u/s 257 Cr. P.C. for
withdrawal of the complaint. This document has been annexed as Annexure-8 to
the supplementary affidavit.

4. Since the opposite party No. 2 has not appeared before this Court to dispute
this contention, this Court is accepting the submission made on behalf of the
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Petitioners. On this score alone, entire proceeding including the order dated
16.08.2008 passed in Complaint Case No. 2705-C of 2007 pending before the
Judicial Magistrate, 1st class, Begusarai, is hereby quashed.

5. In the result, the application is allowed.
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